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Order

Oral erder (mer Hen. Mr. H. ﬁajendra Prasad.'Member(Admn.£2%$4

‘
1 |

Heard Mr. Siva fer Mr. N} Ramamehan Rae #n behalf ef

the applicant and Mr. V, Rajéswara Rae fer the'respondents. :
1. The applicant is aggrie?ed in this OA en twe ceunts:

i) . She had submitted a,rep%esentation te Respendent-l1 en
14-10-95 praying'for expunct&on of certain adverse remarks i
recerded, net by the Reporti?g.Officer, but by the Review--

ing Officer, in her CR fer 1994-95.| Apart frem the fact

that the remarks ef the Reviewing Officer give the impres- |

sien ef being nen-specific, imprecise, very general and.uﬂsufr”h4

vagueﬁ‘;ape ether fact which?remains is that her represen- %
tatien lies undispesed till nmew. AS per the Gevernment ef
India Instructiens en the subject all representatiens

relating te expunctienef adverse remarks frem CRs sheuld be

dispesed of by the cencerned autherity within a peried of-

three menths. This requiremsnt dees not seem te have been
adhered te in this case. Ié is, therefere, necessary te |

direct R-1 te take a suitabie decisien as regards the

| - .
expunctien/retentien of any er all ef adverse remarks appeal#ﬁ :

against. This shall be dene ferthwith and a suitable cem-

municatien sent te the applicant within 30 days ef the date |
of receipt ef cepy of this erder. ' '

ii) The secend grievance ?f the applicant is abeut nen- i
’ | ' !
censideratien ef her case f#r premetion te -the pest ef
L .
Senier Clerk. This is merely an apprehensien which is net

berne eut by facts. Teday the leaﬂned Standing ceunsel fer

the respoendents preduced a éocumenﬂ which shews that her

by
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. case was duly censidered witheut reference te the impugned

adverse remarks. The Premetien Cemmittee which examined the

| o
claims ef varieus eligible efficials in terms ef senierity
and merit has duly made-certain recemmendatiens. This is
censidered te be adeguate and éatisfactory and ne further

&ireétions are warranted en th%s aspect.

2. Thus the OA is dispesed of at the| admissien ;?age.

|

Dated : Octeber 31) 97
Dictated in OpenCeurt
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Copy_to s«
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The Director General (Labour Welfaj:e), Ministry of
Labour, Jaisalmer House, New Delhil

The Welfare Commissioner, O/0 Welfare Commissioner
Labour Welfare Organisation, Kendriya Sadan,

Sultan Bazar, Hyderabad,

One copy to Mr, N, Rama Mohan Rao, Advocate, CAT., Hyd.

One copy to Mr, V, Rajeswara Rao, .Addl,CGsC., CAT,, Hyd,

One copy to DR, (A}, CAT., Hyd,

One duplicate copy.
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